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«On the 19th December, 1952, the Prime Minister
informed Parliament that the Government of India had
decided to establish an Andhra State consisting of the
Telugu speaking areas of the present Madras State, but
not including the city of Madras. Mr. Justice Wanchoo
was appointed to consider and report on the financial

and other implications of this decision an

to be considered in implementing it. On the 25th of March
r announced the decisions

1953, the Prime Ministe

reached by Government after careful consideration of

Mr. Justice Wanchoo’s report and of the other matters

connected with the establishment of the Andhra State.
then announced

As regards the district of Bellary, it was
that three of the ten taluks should form part of the Andhra

State and six Kannada speaking taluks should form part
COGNATE ACTS

Arts. 371; 372A.
Act, 37 of 1956.
nsfer of Territories) Act,

1. The Constitution of India,

7 The States Reorganisation

3. Bihar and West Bengal (Tra
4 of 1956.

4. Naga Hills and

5. Rajasthan and

Tuensang Area Act, 42 of 1957.
Madhya Pradesh (Transfer of Terri-

STATEMENT OF OBJECTS

d the questions

PART II

AND REASONS
of the Mysore State; the decision regarding the tenth taluk
was reserved for further consideration.

2. On the 20th May, 1953, the Government of India
announced their decision regarding the Bellary taluk af-
ter consideration of the report of Mr. Justice Misra.

3. This Bill is designed to give effect to the aforesaid
decisions of Government. The views of the Legislatures
of the States of Madras and Mysore both with respect to
the proposal to introduce the Bill and with respect to the

rovisions thereof have been ascertained as required

under the Proviso to Art. 3 of the Constitution ’
—_Gaz. of Ind., 10-8-1953, Pt. II-
Sec. 2, Extra, page 417.

.......

AND PROVISIONS
tories) Act, 47 of 1959.
6. Andhra Pradesh and Madras (
aries) Act, 56 of 1959.
7. Bombay Reorganisation Act, 11 of 1960.
8. State of Nagaland Act, 27 of 1962.
9. Punjab Reorganisation Act, 31 of 1966.

Alteration of Bound-
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0. Bihar and Uttar Prades .
1 et 24 of 1€ radesh (Alteration of Boundaries) 11. Andhra Pre ' , B _ 3
ct, of 1968. dhra Pradesh and Mysore (Transfer ol Territory)
Act, 36 of 1968.

[THE] ANDHRA STATE ACT, 1953
(30 OF 1953)

] 14th September, 1953]
An Act to provide for the formation [ y :

of the State of Andhra, the i
Mysore and the diminishing of the area of the State of Ma:lrns, e A 3 Srowith.

. ' and for matters connected therewith.
BE it enacted by Parliament as follows :—

PART 1
1. Sh PRELIMINARY
. Short ti mm .
Act, 1953. title and commencement.— (1) This Act may be called The Andhra State

(2) This Part and sections 43, 54, 58, 61, 62, 63, 64, 66 and 69 sh

. ! all come into force at
once, and all other provisions of this Act s

hall come into force on the 1st day of October, 1953.
2. Definitions.— In this Act, unless the context otherwise requires,—

(a) “appointed day” means the 1st day of October, 1953;

(b) “article” means an article of the Constitution.

(c) “Assembly constituency”, “Council constituency” and “Parliamentary constituency”
have the same meanings as in the Representation of the People Act, 1950;

(d) “law” includes any enactment, ordinance, regulation, order, bye-law, rule, scheme,
notification or other instrument having the force of law in the whole or in any part of
the State of Madras or Mysore as constituted immediately before the appointed day:

(e) “Order” means an Order published in the Official Gazette;

(f) “sitting member” in relation to either House of Parliament or of the Legislature of a
State, means a person who immediately before the appointed day is a member of that
House;
(2) “transferred ter_ritory” means the territory added to the State of Mysore by sub-section
(1) of section 4.
PART II
FORMATION OF ANDHRA STATE AND TRAN SFER OF TERRITORY

FROM MADRAS TO MYSORE

i —_ inted day, there shall be formed
. Formation of Andhra State. (1) As from the appomte , the 1l be .
a Par? X State to be known as the State of Andhra comprising the territories which immedi-

Section 2 . P-artlip‘ Il and S. 53 of the
(1) The definition of “law” in S. 2(d) takes in its (1) A combined Yeagf“g 1? c‘:;noznof x-erritories
ambit and scope the provisions of CI. 15 of the Letters Act can only mean t dt.t e E O hange in
Patent also. The High Court of Andhra ?radesh has  provided for by Pa_rt 11 will n?t mz;) ef‘ Ythe ch:; e
jurisdiction to entertain an appeal from 2 judgment og any law obtaining 1n that territory be oreL ismu:e
a single Judge with reference to the power exercise ill otherwise prOVIdCd by a competent L€g m;
under Art. 226 of the Constitution. AIR 1984 AP 298 As there was 10 Jaw and as there could have been
(304) : (1985) 1 MCC 43 (DB). ‘
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am, Visakhapatnam, East Godavari, West

ately before that day were comprised in Srikakul
Godavari, Krishna, Guntur, Nellore,

Kurmool, Anantapur, Cuddapah and Chittor* districts and
rict in the State of Madras and the said territo-

Alur, Adoni and Rayadrug taluks of Bellary dist
ries shall thereupon cease to form part of the State of Madras.

boundaries and names of districts,
become part of, Kurnool district, and the sai

become part of, Anantapur district.

there shall be added to the State of Mysore the territory w

was comprised in the taluks of Bell
State of Madras, and the said territory s

dras.

ate Government to alter hereafter the extent,

(2) Without prejudice to the power of the St
the said taluks of Alur and Adoni shall be included in, and

d taluk of Rayadrug shall be included in, and

district and their addition to Chingleput and North Arcot districts
adras (Alteration of Boundaries) Act, 1959 (56 of 1959), Ss. 3 and

[a] For transfer of territories from this
from the Chingleput and Salem districts of Ma-

in Madras State, see the A.P.and M
5. Similarly for addition of territories to this district
dras State, see Ss. 3 and 4 ibid.
4. Transfer of territory from Madras to Mysore.— (1) As from the appointed day,
hich immediately before that day

ary district other than Alur, Adoni and Rayadrug in the

hall thereupon cease to form part of the State of Ma-

(2) Without prejudice to the power of the State Government to alter hereafter the extent,
d territory shall form a separate district to be

boundaries and names of districts, the transferre
known as Bellary district.

5. Amendment of the First Schedule to the Constitution.— In the First Schedule to the

Constitution—
mbered as Entries 2 to 10 respectively, and before

(a) in Part A, Entries 1t0 9 shall be renu

Entry 2 as so renumbered, the entry “1. Andhra” shall be inserted;

(b) in Part A in the description of the territories of States—

(i) before the paragraph relating to the territory of the State of Assam, the following

paragraph shall be inserted namely :—
“The territory of the State of Andhra shall comprise the territories specified in sub-

section (1) of section 3 of the Andhra State Act, 1953”; and

(i) at the end of the last paragraph, the following shall be added, namely :—
“but in the case of the State of Madras shall not include the territoties specified in sub-
ction (1) of section 4 of the Andhra State Act,

section (1) of section 3 and sub-se

1953"; and
end of the paragraph containing the description of the Territories of

(c) in Part B, at the
States, the following shall be added, namely :—
“and in the case of the State of Mysore shall also comprise the territory specified in

sub-section (1) of section 4 of the Andhra State Act, 1953.”

Part II (contd.)
Jaw to the effect that the decisions of the Madras High

Court should be binding on the Andhra High Court
no question of the binding nature of those judgments
can arise under S. 53. AIR 1955 Andhra 87 (93,

94) : 1955 Cri LJ 770 (FB).
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PART III
REPRESENTATION IN THE LEGISLATURES
| Council of States

6. Representatio )
P n in the Council of States.— The number of seats allotted to the State

of Madras in the Council of States shall b
ates shall be reduce . : ,
12 seats to the State of Andhra in the said Cou:sitld TR 2 0l | 8yand therefshafibealintied

7. Amendment of th
& i Consritution— e Fourth Schedule to the Constitution.— In the Fourth Schedule

(a) in the Table of Seats relating to the States specified in Part A of the First Schedule—
(1) entries 1 to 9 shall be renumbered as entries 2 to 10 respectively:

(i1) l?efore entry 2 as so renumbered, the entry “l. Andhra.............. 12” shall be
inserted;

(iii) in colu.mn 2, for the figures “27” and *“145” the figures “18” and “148” shall
respectively be substituted;

(b) at the end of the Table of Seats, for the figures “204” the figures “207” shall be
substituted.

8. Allocation of sitting members. — The nine sitting members of the Council of States
representing the State of Madras whose names are specified in Part I of the First Schedule shall
be deemed to have been elected by the elected Members of the Legislative Assembly of Andhra
to fill nine of the seats allotted to the State of Andhra in the Council of States; and the remain-
ing eighteen sitting members whose names are specified in Part IT of that Schedule shall con-
tinue to be members of the Council of States representing the State of Madras.

9. Bye-election to fill vacancies.— As soon as may be after the appointed day, there
shall be held a bye-election to £l the vacancies existing on the appointed day in the seats
allotted to the State of Andhra in the Council of States.

10. Term of office.— (1) Except as provided in sub-section (2), the terms of office of the

members specified in the First Schedule shall remain unaltered, that is to say, as indicated in
that Schedule.

(2) The term of office—

(a) of one of the two members specified against serial numbers 4 and 5 in Part I of the First
Schedule shall be increased so as to expire on the 2nd day of April, 1958, and

(b) of one of the seven members specified against serial numbers 7 to 13 in Part II of that
Schedule shall be reduced so as to expire on the 2nd April, 1954.

(3) The member whose term of office is t0 be increased under clause (a) of sub-sect%on
(2) and the member whose term of office is to be reduced under clause (b) qf that sub-section
shall be determined as soon as may be after the appointed day by lot drawn in such manner as

the Chairman of the Council of States may direct,

(4) The term of office of each of the three-members to be elec;ted by the elected membe‘rs
of the Legislative Assembly of Andhra under section 9 shall expire on the 2nd day of April,

1956.
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House of the People

of the People. — (1) The number of seats allotted in

adras shall be reduced from 75 to 46, the number of

increased from 11 to 12, and there shall be

11. Representation in the House
the House of the People to the State of M
seats allotted to the State of Mysorc shall be
allotted 28 scats to the State of Andhra in that House.

(2) In the First Schedule to the Representation of the People Act, 1950 —

(a) In the Part relating to Part A States, —
all be renumbered as entries 2 to 10 rcspectively, and before entry 2

(i) entrics | to 9 sh
| be inserted, namely :—

as so renumbered, the following entry shal

. ANAdbra e 28”; and
(ii) for the entry in column 2 ag

(b) in the part relating to Part B States, fort
entry “12” shall be substituted.

12. Delimitation of constituencies. — The Delimitati
Constituencies (Madras) Order, 1951* and the Delimitation of Parliamen
Constituencies (Mysore) Order, 1951° shall, until other provision is made
subject to the modifications directed by the Second Schedule.

[a] See S. R. O. 706C of 18-5-1951 published in Gaz. of Ind., Extra, 1951, Pt. 1I-Sec. 3, page 671 and
S. 10 of A. P. and Madras (Alteration of Boundaries) Act, 1959 (56 of 1959).

[b] See S. R. O. 706D of 18-5-1951, published in Gaz. of Ind., Extra 1951, Pt. II-Sec. 3, page 707.

13. Provision as to sitting members. — Every sitting member of the House of the
People representing a constituency which on the appointed day by virtue of the provisions of
section 12 stands transferred, whether with or without alteration of boundaries, t0 the State of
Andhra or to the State of Mysore, shall be deemed to have been elected to the House of the

People by that constituency as so transferred.

14. Electoral rolls for modified Parliamentary constituencies. — Where by virtue of
the provisions of section 12, the extent of a Parliamentary constituency has altered, the elec-
toral roll for that constituency as so altered shall as from the appointed day and until it is
revised in accordance with law, be deemed to consist of so much of the electroal roll or rolls
for any Parliamentary constituency or constituencies as relate to the areas comprised within

the constituency as sO altered.

ainst Madras, the entry “46” shall be substituted; and

he entry in column 2 against Mysore, the

on of Parliamentary and Assembly
tary and Assembly

by law, have effect

Legislative Assemblies
15. Strength of Legislative Assemblies. — (1) The total number of seats to be filled by

persons chosen by direct election —
(a) in the Legislative Assembly of And

(b) in the Legislative Assembly of Madras,

(¢) in the Legislative Assembly of Mysore,
ule to the Representation of the People Act, 1950—

hra, shall be 140,
shall be reduced from 37 5 to 230, and

shall be increased from 09 to 104.

(2) In the Second Sched
(a) in the Part relating to Part A States,—

(i) entries 1 t0 9 shall be renumbered as entrie 2 as

s 2 to 10 respectively and before entry
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S - » y 1
0 renumbered, the following entry shall be inserted, namely :(—
“l1. Andhra.......... 140™; and

(ii) for the entry in column 2 against Madras, the entry “230” shall be substituted; and

(b) in the Part relating to Part B St
*“104”" shall be substituted.

Mﬂdrals6rcpr§§3:1?i?1nr gfc?l??bcm-— (l_)‘Evcry sitting member of the Legislative Assembly of
y X 5 stituency which on the appointed day by virtue of the provisions of
section 12 stands transferred, whether with or without alteration of boundaries. to the State of
And'hra or to the State of Mysore shall, as from the appointed day, cease to be \a’member ofethc
Legislative Assembly of Madras and shall be deemed to have been elected to the Legislative
Assembly of Andhra or, as the case may be, of Mysore by that constituency as so trans.fcrred.

(2) The sitting member of the Legislative Assembly of Madras nominated to that Assem-
bly under article 333 to represent the Anglo-Indian community shall, notwithstanding the dimi-

nution in the area of that State continue to represent the said community in that Assembly
under that Article.

17. Duragon of Legislative Assemblies. — (1) The period of five years referred to in
clause (1) of article 172 shall, in the case of the Legislative Assembly of Andhra, be deemed to
have commenced on the date on which it actually commenced in the case of the Legislative
Assembly of Madras.

ates, for the entry in column 2 against Mysore the entry

(2) The changes in the composition of the Legislative Assemblies of Madras and Mysore
shall not affect the duration of either of those Assemblies as provided under clause (1) of
article 172. :

18. Electoral rolls for modified Assembly constituencies.— Where by virtue of the
provisions of section 12 the extent of an Assembly constituency has altered, the electoral roll
for that constituency as so altered shall, as from the appointed day and until it is revised in
accordance with law, be deemed to consist of so much of the electoral roll or rolls for any

Assembly constituency or constituencies as relate to the areas comprised within the constitu-
ency as so altered.

Legislative Councils

19. Madras Legislative Council.— (1) In the Legislative Council of Madras there shall

be 51 seats of which—
(a) the numbers to be filled by persons elected by the electorates referred to in sub-clauses
(a), (b) and (c) of clause (3) of article 171 shall be 14, 4 and 4 respectively;

(b) the number to be filled by persons elected by the members of the Legislative Assembly
of Madras in accordance with the provisions of sub-clause (d) of the said clause shall

be 18; and

(c) the number to be fi
dance with the provisions o

Provided that as from the 21st day of April, 1954—

(a) the number of seats to be filled by, persons elected by the electorates referred to in sub-
clause (b) of clause (3) of article 171 shall be increased to 6, and

lled by the persons nominated by the Governor of Madras in accor-
f sub-clause (e) of the said clause shall be 11 :

[Vol. 1] 6 A.M./50
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(b) the number of scats to be filled by pe s refi in claus O

scats y persons re erred to in clause (c) of t —

shall be reduced to 9. his sub-section

1der clause (a) of the proviso to sub-section (1)

(2) The two additional seats allotted ut
shall, for the purpose of filling them for the first time, be deemed to be seats rendered vacant

by the members of the Legislative Council of Madras retiring on the expiration of their term
S

of office on the 20th day of April, 1954.
(3) The Third Schedule to the Representation of the Pcople Act, 1950 shall,—

(a) as from the appointed day and until the 21st day of April, 1954, stand amended g5

follows :—
For the entry relating to Madr
«3 Madras 51 144 4 18 117 shall be substitut

(b) as from the 21st day of April, 1954, stand a
For the entry relating to Madras, the entry—
«3. Madras 51 14 64 18 9” shall be substituted.

20. Madras Council Constituencies.— The Delimitation of Council Constituencies (Ma-

.cion is made by law have effect subject to the modi-

dras) Order, 1951%, shall, until other provisi
fications directed by the Third Schedule :
- Provided that as from the 21st day of April, 1954, the Table appended to paragraph 2 of
that Order shall have effect subject to the further modification that for the entry in column 3
" thereof against “‘Madras (Graduates)” constituency the entry “6” shall be substituted.
[a] See S.R.O. 1412 of 19-9-1951, published in Gaz. of Ind., 1951, Pt. II-S. 3, Ext., p. 1154.

21. Members of the Madras Legislative Council and their terms of office.—(1) The

of the Legislative Council of Madras whose names are not specified in the
hall, on the appointed day, cease to be members of that Council.
(2) The sitting members of the Legislative Council representing the Madras South (Gradu-
ates) constituency and the Madras South (Teachers) constituency shall, as from the appointed
day, be deemed to have been elected to the Legislative Council of Madras by the Madras
the Madras (Teachers) constituency, respectively.

(Graduates) constituency and
of office of those sitting members who do not cease to be members of the
d in accordance with the provi-

as, the entry—
ed; and
mended as follows :

sitting members
Fourth Schedule s

(3) The terms
Legislative Council on the appointed day shall be determine
sions contained in the Fourth Schedule.
Council.— (1) The Delimitation of Council Constituencies
w, have effect subject to the

22. Mysore Legislative
951, shall until other provision is made by la

(Mysore) Order, 1
modification directed by the Fifth Schedule,

(2) Any referenc aid Order to the State of Mysore shall be construed as including

) of section 4.

the territory added to t
(3) The sitting me

einthes
hat State by sub-section (1
presenting the Chitaldrug

mbers of the Legislative Council of Mysore re
from the appointed day, be deemed to have been
horities) constituency.

(Local Authorities) constituency shall, as
elected to that Council by the Chitaldrug-cum-Bellary (Local Aut
ore representing the Mysore

(4) Every sitting member of the Legislative Council of Mys
the boundaries of which are

(Graduates) constituency or the Mysore (Teachers) constituency,
s of sub-section (2) altered, shall, as from the appointed day, be
s so altered.

by virtue of the provision
deemed to have been elected to the said Council by that constituency a
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[a] See S. R. O
. 1496 of 19-9-1951, published in Gaz. of Ind., 1951, Pt. II-Sec 3, Ext., p. 1160

23. Electoral rolls
appointed day, the clect;‘?::.l I:'lo(:?-mfm Council constituencies.— As soon as may be after the
(Teachers) constituency shall b Is for the Mysore (Graduates) constituency and the Mysore
cum-Bellary (Local Authom'c Tev"%d f‘“d an electoral roll shall be prepared for the Chitald.ru -
“ance with the provisions of t;::Ss;{consutucn.cy for the Mysore Legislative Council in accogr-
or prepared shall come i;u . e _eprcseqtatxon of the People Act, 1950, and the roll so revised
o force immediately upon their final pub]icat}on in accorcilancc'\x;ith

the rules made under that Act.
Miscellaneous

24. Revision
o misehedulbd 0 of the Scheduled Castes and Scheduled Tribes Orders.— The Constitu-
<hall have effect subj r, 5_0 , and the Constitution (Scheduled Tribes) Order, 1V'50°
ject to the modifications directed by the Sixth Schedule. . C

a] S i
Eb: See g (O) 19 of 10-8-1950, published in Gaz. of Ind., Extra 1950, Pt. II-S. 3, page 163.
25 Ru;:e .f . 22 of 6-9-1950, published in Gaz. of Ind., Extra 1950, Pt. II-S. 3, page 597
. es of Pro i , .
do s et of bugf:esm oif' the Andhra Legislative Assembly. — The rules as to proce-
B Assombly Of s in force immediately before the appointed day with respect to the
g y of the State of Madras shall, until rules are made undet clause (1) of

article 208, have effect in relation to the Legislati
! ©, ' gislative Assembly of the Andhra subj
modifications and adaptations as may be made therein by the Speaker thereof. ject to such

26. Amendment of section 2, Act XLIII of 1950.— Section 2 of the Representation of
the People Act, 1950, shall be renumbered as sub-section (1) of section 2 and to the said
section as so renumbered, the following sub-section shall be added, namely :(—

“(2) Any reference in this Act to an order made under section 6, section 9 or section 11
shall, unless the context otherwise requires, be construed as including a reference to
any such order as modified under section 12, section 20 or section 22, as the case may
be, of the Andhra State Act, 1953

27_. z.&mgndment of section 9, Act LXXXI of 1952.— In sub-section (3) of section 9 of
the Delimitation Commission Act, 1952, for the words “and the orders made under either of
the said Acts” the following shall be substituted, namely :—

“the Andhra State Act, 1953, and the orders made under any of the said Acts.”
' PART IV
HIGH COURTS

28. High Court for Andhra. — (1) As from the 1st day of January, 1956, or such earlier
date as may be appointed under sub-section (2), there shall be a separate High Court for the

State of Andhra (hereinafter referred to as “the High Court of Andhra”).

(2) The President may, if a resolution recommending the establishment of a separate
High Court for the State of Andhra has, after having been adopted by the Legislative Assembly

of that State, been submitted to him, appoint, by notifications® in the Official Gazette, a date
earlier than the 1st day of January, 1956, for the purpose of sub-section (1).

(3) The date mentioned in sub-section (1) or, if an earlier date is appointed under sub-
section (2), the date soO appointed is hereinafter referred to as the “prescribed day”.

(4) The principal seat of the High Court of Andhra shall be at such place as the Governor
of Andhra may, before the prescribed day, by order, appoint :
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by the er\rl'(lcd _”mt if a resolution recommending any place for such principal seat 1s adopteq
y the Legislative Assembly of Andhra, such place shall be appointed by the Governor as the

principal seat.
[a] The Prjcsidcm has accordingly appointed the 5th July. 1954, as the date on which a separate Hig)
Court for the State of Andhra shall be established : See S.R.O. 1868, published in Gaz. of Ind |wli‘
e Il D6k

1954, Pt. 11-Scc. 3, page 1462.

“Clauses 28 to 39 provide for the establishment of a separate High Court for the State of Andhra. T}

separate High Court will come into existence on the Ist January. 1956, or on such earlier date as u:‘
ate as the

President may fix if a resolution recommending the establishment of such a High Court at an earl;
date is adopted by the Andhra Legislative Assembly and submitted to him” — S.O.R. “

29. Judges of the Andhra High Court.— (1) Such of the Judges of the High Court gt
Mad.ras holding office immediately before the prescribed day as may be determined by u;c
President shall on that day cease to be Judges of the High Court at Madras and become Judges

of the High Court of Andhra.

(2) The persons who by virtu
Andhra shall, except in the case where
that High Court, rank in that Court accor
Judges of the High Court at Madras.

(3) Any person who by virtue of sub-section (1) becomes a Judge of the High Court of
Andhra shall, except in the case where a Judge other than the Chief Justice of the ?‘Iioh Court
at Madras is appointed to be the Chief Justice of the High Court of Andhra, continue to be
entitled to receive in respect of time spent on actual service as a Judge of the High Court of

drawing immediately before the prescribed day under

Andhra the special pay which he was
sub-paragraph (2) of paragraph 10 of the Second Schedule to the Constitution.

30. Jurisdiction of Andhra High Court.— The High Court of Andhra shall have, in
included in the State of Andhra, all such original,

respect of the territories for the time being
appellate and other jurisdiction as, under the law in force immediately before the prescribed

day, is exercisable in respect of the said territories or any part thereof by the High Court at

e of sub-section (1) become Judges of the High Court of
any such person is appointed to be the Chief Justice of
ding to the priority of their respective appointments as

Madras.
Sectio 30 qL}estion of ordinary civil jurisdiction arises which
(1) Letters Patent Appeal lies against the judgment K;]tieirs\?alfc:t thg Iilgystsh; p;gwsllig E) 1f 4(311}3)023]1;
) ! 3 . ndhra s :
of a single Judge of the Andhra High Court made in a (1955) Andhra 143.

ily transferred to that Court

the States Reorganisation Act (3) Andhra Pradesh High Court has jurisdiction to

second appeal statutor

under the provisions of
from the Hyderabad Hig
jurisdiction of the Andhra High Court is governed,
until that Court make itsown provisions, by the Letters
es made thereunder by the Madras

h Court as the appellate

Patent of, and the rul |
High Court. AIR 1938 Andh Pra 60 (61, 62) : ILR
(1957) Andh Pra 660 (DB) : (1984) 2 APLJ (HC) 131
(137).

Andhra has no power to

(2) The High Court of
from the provisions of

issue an injunction, apart
0. 39, Civil P.C., under its inherent powers. Section
30 of this Act is of no help firstly because that Court
has not derived any ordinary original jurisdiction as
contemplated in Cl. 11 of the Letters Patent and
secondly because in a case arising in the Muffassil no

make an order under Madras Vexatious Litigation
(Prevention) Act (8 of 1949) in appropriate cases in
respect of litigants residing in Telangana arca. AIR
1962 Andh Pra 4 (6, 7) : (1961) 2 An WR 167.

(4) A claim for an amount due to plaintiff towards
necessaries supplied to other ships during their earlier
voyages could not be included in a suit in rem against
a ship under Admiralty jurisdiction. AIR 1988 Andh

Pra 331 (338) (DB).
(5) A claim for an amount paid by the plaintiff as

agent of foreign owner or charterer of a ship towards

income-tax on freight could be included in a suit in

rem against a ship under Admiralty jurisdiction. AIR
1988 Andh Pra 331 (341) (DB).
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power to approve, admit en‘l’gtlzates etc.— (1) The High Court of Andhra shall have the like

’ , remove and suspend advocates and attorneys and to make

rules with respect to advo
: cates and attorneys, a
. 2 S i i .
the prescribed day, exercisable by the Hig)t,1 Coui:ez;tu;/ldaedr e e e o
ras.

(2) The right of : . )
audience in the High Court of Andhra shall be regulated in accordance

with the like principles as, immedi
: . - ’ mediatel P .
the right of audience in the High Coir}t, :telifl);iirt::' PEaschilietdayMrcimgrce Sl £SREEEs

Provided that, subje
’ ct i
e erdris R e pogverstsoir;y r.ule madg or direction given by, the High Court of Andhra
prescribed day is an advocate o etn lcd by this sqction, any person who immediately before the
ntitled to practice or an attorney entitled to act in the High

Court at Madras shall be recogni v c
_ gnised as an ad i i
2 . Y ; b orcate or an attorney entitled to practise or to act,

32. Practice and procedure i
in i 3

Part, the law in force immediately beé)r:gltltfa e Court.— bk e e e O
cedure in the High Court at Madras shall th[l)lre}slcnbed D o Do A o
C¢he High Court of Andhra and » with the necessary modifications, apply in relation
e s amd orders with resl; . éltctc(())rdmgt%y thathlgh Court shall have all such powers to

I . ractice a i i ’
prescrlbed day exercisable by the HighpCourt at ;Aaé)rr;)sc?dure 3 arg, immediniey befare the

Provided that any rules or orders which are 1 i i

: ‘ n force immediately before the prescribed
day with respect to practice and procedure in the High Court at Madras shall, untillj varield or
revoked by rules or orders made by the High Court of Andhra apply with the necessary modi-

ggz;ti;)ns in relation to practice and procedure in the High Court of Andhra as if made by that
33. Custody of the Sgal of the Andhra High Court.— The law in force immediately
before tl.le prescribed day with respect to the custody of the Seal of the High Court at Madras
shall, with the necessary modifications, apply with respect to the custody of the seal of the
High Court of Andhra.
34, Form of writs and other processes.— The law in force immediately before the
prescribed day with respect to the form of writs and other processes used, issued or awarded

Section 32 rules for itself as the Madras High Court. AIR 1966
(1) Although the Andhra High Court has no rule- Andh Pra 137 (144, 146, 147): 1966 Cri LJ 512 :
(1966) 1 Andh WR 196.

making powers under the Constitution or the
Government of India Actor under any Letters Patent, (4) The writ jurisdiction which the Andhra Pradesh

the effect of this section is to confer on it such powers  High Court exercises on its original side is not by
inasmuch as this section confers on it all the powers virtue of the power conferred upon it by Cl. 13 of the
which the Madras High Court exercised in regard o Letters Patent (Andhra Pradesh) but by the jurisdiction
rule-making before the appointed day. AIR 1957 Andh  conferred upon or vested in it under Art. 226 of the
Pra 950 (951, 952) : ILR (1956) Andhra 420. Constitution. AIR 1969 Andh Pra 381 (383).

(2) All appeals against the judgment of a singlc (5) S. 32 postulates the applicability of practice
Judge on petition under Art. 226 of Constitution and procedure that prevailed in the High Court of
should be brought within twenty days as prescribed  Madras. The jurisdiction of the Andhra High Court
by Art. 151 of the Limitation Act (1908) read with  constituted under the Act was enlarged by adding

Ss. 32 and 55 of the Andhra State Act. AIR 1960Andh  (erritories in Telangana area and the Hyderabad Hi.gh
Pra 364 (365) : (1960) d. Thus Andhra Pradesh High

i diction. (1984) 2 APLJ
(3) Andhra High Court
by virtue of S. 32 of the

1 Andh WR 36 (DB). Court was totally eclipsed. 1!
posscsscd the same pOwers Court has letters patent juris
Andhra State Act to make (HC) 131 (137):
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by the Higr'l Court at Madras shall, with the necessary modifications, apply with respect to the
form of writs and other processes used, issued or awarded by the High Court of Andhra.
_ 35. Powers of Judges.— The law in force mmediately before the prescribed day relat-
ing to the powers of the Chief Justice, single Judges and division courts of the High Court at
Madras and with respect to all matters ancillary to the exercise of those pOWErs shall, with the
necessary modifications, apply in relation to the High Court of Andhra.

and Division Courts of the

. 36. The place of sitting of the High Court. — The Judges
High Court of Andhra may sit at such place or places in the State of Andhra other than its

principal seat as the Chief Justice may, with the approval of the Governor of Andhra, appoint.
37. Procedure as The law, in force immediately

to appeals to the Supreme Court.—
before the prescribed day relating to appeals to the Supreme Court from the High Court at
Madras and the Judges and Division Courts thereo modifications,

f shall with the necessary

apply in relation to the High Court of Andhra.
38. Transfer of proceedings from Madras High Court to Andhra High Court.—(1)
Except as hereinafter provided, the High Court at Madras shall as from the prescribed day,

have no jurisdiction in respect of the State of Andhra.
(2) Such proceedings pending in the High Court at Madras immediately before the pre-

scribed day as are certified, whether before or after that day by the Chief Justice of that High
lace of accrual of the cause of action and other circumstances to be

Court having regard to the p
proceedings which ought to be heard and decided by the High Court of Andhra shall as soon as
may be after such certification be transferred to the High Court of Andhra.
(3) Notwithstanding anything contained in sub-sections (1) and (2) of this section or in
ided, the High Court at Madras shall have and the High
peals, applica-

section 30, but save as hereinafter provi
rtain, hear or dispose of ap
lications for

Court of Andhra shall not have, jurisdiction to ente
tions for leave to appeal including leave to appeal to the Supreme Court, app
here any such proceedings seek any relief in respect of any

review and other proceedings W
order passed by the High Court at Madras before the prescribed day :
en entertained by the High Court at

Provided that if after any such proceedings have be
Madras, it appears to the Chief Justice of that High Court that they ought to be transferred to
the High Court of Andhra he shall order that they shall be so transferred and such proceedings
shall thereupon be transferred accordingly.

(4) Any order made by the High Court at Madras—
(a) before the prescribed day, in any proceedings transferred to the High Court of Andhra

by virtue of sub-section (2), or

(b) in any proceedings with respect to W
by virtue of sub-section (3),
an order of the High Court at Madras, but also as

shall for all purposes have effect, not only as
an order made by the High Court of Andhra.

39, Savings.— Nothing in this Part shall affect the application to the High Court of
Andhra of any provisions of the Constitution, and this Part shall have effect subject to any
provision that may be made on or after the prescribed day with respect to that High Court by
any Legislature or other authority having power to make such provision.

40. Transitional provisions.— (1) The provisions of this section shall have effect with
respect to the period beginning on the appointed day and ending immediately before the pre-

scribed day.

hich the High Court at Madras retains jurisdiction
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(2) The jurisdicti
2 . s on of the High
the said High Court sh ) igh Court at Madras shall exte 3
jurisdiction as it had shall, in relation to the territories of th'Lnd 'to e o el
immediately before the appointed da at State, continue to have such
[e y.

OBJECTS AND REASONS

“Clause 40 provides i

: s that until ¢ : :

the Madras High Court sh 4 separate High Coust | [

; shall rt is establish " :

have the jurisdiction it had i extend to that State and the said High C edfuniheSEsopaiche: the jurisdiction of
mmediately before the appointed da)’%" SOl(J)rtRshall in relation to that State continue (O

41. High Court for th
e add
ed areas of Mysore.— (1) Except as hereinafter provided—

(a) the jurisdiction of the Hi ed day, ex end to
) lgh Courtof M i Yy
; gl ysore shall, as from the appoint , ext

(2) Such i = !

pointe d day as g:Zzeei(tiilpg; lI)’e“dmg in the H_lgh Court at Madras immediately before the ap-

D criial of the cause Olfe iy the Chief Justice of that High Court having regard to the place
heard and decided by the ;c;g;ng o to tt;eIi/IClrcumsmnces to be proceedings which ought to be
. ourt o .

tion, be transferred to the High Court of M);Zcolrz.smu, as soon as may be afier such Cefpinta

; (3).;\Icc)itw1thstz’mdmg anything contained in sub-sections (1) and (2), but save as hereinaf-
er provided, tne High Court at Madras shall have, and the High Court of Mysore shall, not
nave, _!lll'lSdlCthl’l to entertain, hear or dispose of appeals, applications for leave to ap [::21
including leave to appeal to the Supreme Court, applications for review and other proceed?n s
where any such proceedings seek any relief in respect of any order passed Dy the High Courtgat

Madras before the appointed day :

after any such proceedings have been entertained by the High Court at
High Court that they ought to be transferred to
ferred, and such proceedings

Provided that if
Madras, it appears to the Chief Justice of that
the High Court of Mysore he shall order that they shall be so trans

shall thereupon be transferred accordingly.

(4) Any order made by the High Court at Madras —

(a) before the appointed day in any proceedings transferred to the High Court of Mysore

by virtue of sub-section (2); or

th respect to which the High Court at Madras retains jurisdiction

(b) in any proceedings wi
by virtue of sub-section (3).

shall for all purposes have effect, not only as
rt of Mysore.

an order made by the High Cou
(5) Any person who immediately before the appointed day is an a
practise or an attorney entitled to act in the High Court at Madras and was authorised to appear
rred from that High Court t0 the High Court of Mysore

or to act in any proceedings transfe
3) shall, on such transfer of the proceed-

under sub-section (2) or the proviso to sub-section ; -
ings, have the right to appear or to act, as the ¢ase may be, 10 the High Court of Mysore 1
n attorney entitled to practise or to act in the

relation to those proceedings as an advocate or a

High Court of Mysore.

an order of the High Court at Madras, but also as

dvocate entitled to

B
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OBJECTS AND REASONS

“Clause 41 secks to confer jurisdiction on the High
Court of Mysore in relation to the territories sought to
be added to that State by sub-clause (1) of clause 4)
(now section 4(1)). Provisions similar to those contained
in clause 38 (S. 38) with regard to the transfer of pro-
ceedings from the Madras High Court to the Andhra
High Court have also been included in this clause for
the transfer of proceedings from the Madras High Court
to the Mysore High Court. Under these provisions such
of the proceedings pending in the High Court of Madras
as are certified by the Chief Justice of that High Court,
having regard to the place of accrual of the cause of
action and other circumstances, to be proceedings which
ought to be heard and decided by the High Court of

have, however, been reserved to the Madras High Coun
to entertain, hear and dispose of proceedings seeking
spect of any judgment, decree or order
passed by that High Court before the appointed day.
But even in respect of such proceedings after they have
been entertained by the Madras High Court, power has
been conferred on the Chief Justice of that High Court
to transfer such proceedings to the Mysore High Court
if he considers, appropriate. A provision has also been
included in this clause for enabling the advocates who
are authorised to appear or act in proceedings pending
before the Madras High Court which are transferred to
the Mysore High Court to appear or act in relation to
these proceedings before the Mysore High Court”. —

any relief in re

Mysore will be transferred to that High Court. Powers ~ S.O.R.

42. Interpretation.— For the purposes of sections 38 and 41 —

(a) proceedings shall be deemed to be pending in a Court until that Court has disposed of

all issues between the parties, including any issues with respect to the taxation of the
costs of the proceedings and shall include appeals, applications for leave to appeal
applications for review, petitions for

including leave to appeal to the Supreme Court,
revision and petitions for writs;
(b) references to a High Court shall be construe

Division Court thereof, and references to an ord
construed as including references to a sentence, judgmen

by that Court or Judge.

d as including references to a Judge or
er made by a Court or a Judge shall be
t or decree passed or made

PART YV
FINANCIAL PROVISIONS

43. Authorisation of expenditure pending its sanction by Legislature.— (1) The Gov-
ernor of Madras may, at any time before the appointed day, authorise such expenditure from
the Consolidated Fund of the State of Andhra and the Consolidated Fund of the State of Ma-
dras as he deems necessary for a period of not more than four months beginning with the
appointed day pending the sanction of such expenditure by the Legislature of the State of
Andhra or the State of Madras, as the case may be :

Provided that the Governor of Andhra may, after the appointed day, authorise such fur-
ther expenditure as he deems necessary from the Consolidated Fund of the State of Andhra for
any period not extending beyond the said period of four months.

(2) Rajpramukh of Mysore may also, at any time before the appointed day authorise such
expenditure from the Consolidated Fund of the State of Mysore as he deems necessary for
meeting the additional expenditure in respect of the transferred territory for a period of not
more than four months beginning with the appointed day pending the sanction of such expen-

diture by the Legislature of the State.

44. Vote on account by the Madras Legislative Assembly.— Any grant made by the
Legislative Assembly of Madras under sub-clause (a) of clause (1) of article 206 in respect of
the estimated expenditure for a part of the financial year 1953-54 and the law made by the
Legislature of that State authorising the withdrawal of moneys from the Consolidated Fund of
the State for the purposes for which the said grant has been made shall, notwithstanding that
the procedure prescribed in article 203 for the voting of such grant has not been completed and



?-——_——-—————w

[The] Andhra State Act, 1953
[Ss 45-48] 793

the law in accordance wi
< with the provisi :
been passed before tt 1¢ provisions of article 204 i i
! 1e appointe in relation to such ex iture he
incurred before that day fgr th d day, be deemed to be sufficient authorit fpc!lﬁl!‘urc A
¢ purposes for which the said grant has bcy or dd prjnfdlture
: é as been made and for the

withdrawal of mone

) ys before that d:

~ich expenditure. that day from the Consolidated Fund of the State in relation t
) < elation to

45. Authorisation und ras
: e
pointed day, any Act passed byrththé:eLMgd Appropriation Act to cease.— As from the ¢
of any money out of the Conﬁolidateiig[l‘s]m(;"ef()f Madras before that day for thc. ':pproprifn‘ilgx.x
. . “un :
any part of the financial year 1953-34 shall ((:)eut;]ee t?)tat:vtcocrfr}:c: any expenditure ingesgeet of
ct.

| 46. Reports relatin

| or and Auditor-General 0% Itr(:dtil:]le afccounts of Madras State.— The reports of the Comptrol
o the State of Madras in respect rc; erred to in clause (2) of article 151 relating to the acc‘:)unt;
the Governor of each of thé)Sta?esaggger:iﬁd prior to the appointed day shall be submitted to
before the Legislature of the State. ndhra and Madras who shall cause them to be laid

47. i P
shﬁll be appo-rtioned between that State and the Sitlatr:: lor?xeg;]ately before the i}ppointed day
with the provisions contained in the Seventh Schedule. e and AySCIET! acgardance
Presid(e‘:’zrztA\:g, ocsllesgzgi:s?giggiﬁ%:;;?gilng out of, such apportionment shall be referred to the
ontrantin the crereise (1 Where befor hesppolned by e e e e
S e Sl or any purposes of the State, then
(a) if such purposes are as from that day—
(i) exclusively purposes of the State of Andhra, or
(ii) partly purposes of the State of Andhra and partly purposes of the State of Mysore
and not purposes of the State of Madras as constituted on the appointed day,
be deemed to have been made in the exercise of the executive power of the State of Andhra

instead of the State of Madras;
m that day exclusively purposes of the State of Mysore, be

(b) if such purposes are as fro
deemed to have been made in the exercise of the executive power of that State instead

of the State of Madras; and
r case, continue to have effect as h
executive power of the State of Madras;

and all rights and liabilities which have accrued or

to the extent tO which they would have been rights fies |
constituted immediately before the appointed day, be rights or liabilities of the State O

the State of Mysore Of the State of Madras, as the case may be.
(2) For the purposes of this section there shall be deemed to be included in the liabilities

which have accrued or may accrue under any contract —
(a) any liability tO satisfy an order or award made by any Court or other tribunal in pro-

ceedings relating to the contract; and
(b) any liability in respect of expenses incurred in or in connectio

ings.

(c) in any othe aving been made in the exercise of the

may accrue under any such contract shall,

ts or liabilities of the State of Madras as
f Andhra,

n with any such proceed-

S
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(3) This section shall have effect subject to the provisions relating to apportionment of
liabilities in respect of loans, guarantees and other financial obligations contained in the Sev-
enth schedule; and bank balances and securities shall, notwithstanding that they partake of the
nature of contractual rights, be dealt with under the said provisions.

49. Liability in respect of actionable wrongs. — Where immediately before the ap-
pointed day, the State of Madras is subject to any liability in respect of an actionable wrong
other than breach of contract, that liability shall,—

(a) where the cause of action arose—

(i) wholly within the territories which as from that day are the territories of the State of
Andhra, or

(ii) partly within the territories which as from that day are the territories of the State of

Andhra and partly within the transferred territory but not within any part of the terri-
tories which as from that day are the territories of the State of Madras,

be a liability of the State of Andhra;

(b) where the cause of action arose wholly within the transferred territory, be a liability of
the State of Mysore; and

(c) in any other case, continue to be a liability of the State of Madras.

50. Liability as guarantor. — If immediately before the appointed day, the State of
Madras is liable as guarantor in respect of any liability of a Co-operative Society which is
registered under the Madras Co-operative Societies Act, 1932 and whose area of operations is
limited to the whole or any part of the territories which on the appointed day become the
territories of the State of Andhra then as from that day the said liability of the State of Madras

in respect of such guarantee shall be a liability of the State of Andhra.

51. Power of President to order allocation or adjustment in certain cases.—Where
by virtue of any of the provisions of sections 47 to 50 or of the Seventh Schedule, any of the
States of Madras, Andhra and Mysore becomes entitled to any property or obtains any other
benefits or becomes subject to any liability, and the President is of opinion, on a reference
made within a period of three years from the appointed day, by any State concerned, that it is
just and equitable that that property or those benefits should be transferred to or shared with
one or both of the other States, or a contribution towards that liability should be made by one
or both of the other States, the said property or benefits shall be allocated in such manner, or

the other State or States shall make to the State primarily subject to the liability such contribu-
tion in respect thereof, as the President may after consultation with the State Governments

concerned, by order determine.

52, Certain expenditure to be charged on the Consolidated Fund of the State. —All
sums payable by any of the States of Madras, Andhra and Mysore to any one of the other two
States or to the Central Government by virtue of the provisions of paragraph 12 or paragraph
17 of the Seventh Schedule, shall be charged on the Consolidated Fund of the State by which
such sums are payable.
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PART V1
53, qErtis LEGAL PROVISIONS
. l lal extent ——— . .
effect any change in the territ(:)t;'il::‘g whi'g}}:ear‘:;olwsu'm? off Part I shall not,be, deemed 49 51
§ aw in force immediately before the appoi
pointed

day extends or applie 2 tori
Mysore shall, unlt)irl) Ous;e‘r“z(ilséeﬁrlto%al references in any such law to the State of Madras or of
provided by a competent Legislature or other competent author-

ity, continue to have the same meaning

OBJECTS AND REASONS

“The formation of the S
t . e
Jboutinder the Copstifution, Thztlea\(:/g li’;n?hm and the addition of territory to the State of Mysore are brought
orce immediately before the appointed day in the State of Madras will

p €S llttlng up Of th Stdtc. hlS Clﬂusc mi\kCS it Clca lha[ t 1 1
e on ”’] at < I T l 1e territoria

| extent or application of

any such law will not be aff 2 -

been also made clear that lheef;igtzii;ngefeﬁzﬁgzz in the territories of the States of Madras and Mysore. It has
epealed . in any such law to th

rep or amended by a competent Legislature or other competent asﬂf::itfygf};daodgs et

54. Power
to adapt law.— For the purpose of facilitating the application in relation t0

Section 53

: (1) As a matter of principle the State laws in force
in a territory at the time when it is constituted in to a
separate State continue to be operative unless the new
State repeals or amends them and the Parliament has
power under Articles 3 and 4 of the Constitution to
make a provision like S. 53 of the Andhra State Act
for such continuance. ILR (1956) Andhra 448 (455,
457).

(2) Because under the Madras General Sales Tax
Act and the rules made thereunder tax is imposed only
at one point where there are successive sales of yarn
and the Government of Madras had already imposed
a tax on a sale within that State it cannot be said that
a second levy on the sale of the self-same goods to
dealers in the Andhra State by the State of Andhra is
illegal. Section 53 of the Andhra State Act has not the
effect of bringing about such a result. AIR 1958 SC
468 (495, 496).

(3) Section 53 provides firstly that there shall be
no change in law in force. Secondly, that section made
a suitable provision for avoiding hiatus. The fact that
the same set of 1aws continued to be operative both in
the States of Madras and Andhra does not support the
contention of a dealer in hides and skins that the
licence held by him under S. 5 (vi) of Madras General
Sales Tax Act for 1953-54 would still entitle him to
the concession in the matter of single point tax after
1-10-1953. (1960) 11 STC 456 (458, 459) (DB) (AP).

(4) Section 53 of the Act cannot have the effect of
making the decisions of the Madras High Court
binding on the Andhra High Court. AIR 1955Andhra

87 (93,94): 1955 CriLJ 770 ILR (1955) Andhra
1 (FB).

(5)Byforceof Section 53 of Andhra State Act which
corresponds to Section 119 of States Re-organisation
Act, all the laws which were in force in that part of the
territory of Madras which was incorporated in the
Andhra State continue to be operative. The Madras
Sales of Motor Spirit Taxation Act (6 of 1939) being
one such law has the same sanctity and same force as
law made by the Andhra Legislature, the circumstance
that it was originally enacted by the Madras Legislature
not making any difference — Madras Sales of Motor
Spirit Taxation (Andh. Pra. Extension and Amendment)
Act (5 of 1958) is not unconstitutional on the ground
thatit was in breach of Art. 246 (3) of Constitution. AIR
1959 Andh Pra237(239,240): (1959) 1 Andh WR216
(DB).

(6) Whether all the provisions of Excess Profits
Tax Act (1940) remained in operation in Bellary
District in spite of the Adaptation of Laws Order
(1956) by reason of the combined operation of S.53
of Andhra Pradesh Act (3 0of 1953) and S. 119 of States
Reorganisation Act (1956) —(Quaere). AIR 1967 SC

1541 (1545).

(7) The Chittoor District continued to be governed
by the provisions of the Madras Act as they stood on
the Ist of Oct., 1953, even after its transfer to the State
of Andh. Pra., by reason of the mandate of sec. 53.
After that date the Madras Estates (Abolition and
Conversion into Ryotwari) Act could be amended or
repealed by the Andhra Pradesh Legislature but till
that was done, the District of Chittoor would continue
to be governed by the Madras Act in its unamended
form and as it stood on that date. Chenchulak-
shmamma v. Subramanya Reddy. AIR 1980SC133:

(1980) 1 SCWR 335.
Section 54

('1) Section 54 of Andhra State Act which is

_4__4
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the State of Andhra, Madras or Mysore of any |
priate Government may, before the Ist day of April, 1954,
modifications® of the law, whether by way
expedient, and thereupon every such law sha

fications so made until altered, repe
petent authority.

Explanation :— In this section, the expression “a
respects a law relating to a matter enumerated in List I of t
tution, the Central Government, and as respects any o

Madras or Mysore, as the case may be.

[a] For the adaptations and modifications of the law, see:

The Andhra Adaptation of Laws Order, 1953, published
1954, published in Fort St. George Gaz., Extra of 30-3-1954, Pt.

The Madras Adaptation of Laws Order,
IVB, page 69;

The Mysore Adaptation of Laws Order,

55. Power to construe laws.— Notwithstanding tha

sion has been made under section 54 for the adaptation o
ed or empowered to enforce such law may, for the

day, any court, tribunal or authority requir

purpose of facilitating its application in relation to the State of A
t affecting the substance as may be necessary Or

urt, tribunal or authority, as the case may be.

construe the law with such alterations no

proper to adapt it to the matter before the Co

[The] Andhra State Act, 1953

aw made before the appointed day, the appro-
by order make such adaptations and

of repeal or amendment, as may be necessary or
11 have effect subject to the adaptations and modi-

aled or amended by a competent Legislature or other com-

ppropriate Government’” means as
he Seventh Schedule to the Consti-
ther law, the State Government of Andhra,

in Andhra Gaz., 12-11-1953, Pt. IVB, page 7;

1953, published in Mys. Gaz., Extra of 29-9-1953, page 1.

t no provision or insufficient provi-
f a law made before the appointed

ndhra, Madras or Mysore,

OBJECTS AND REASONS

This section “confers power on every Court, Tribunal o
ons.” — S.O.R.

for exercising statutory functions.— The Gover-

any law to construe such law with necessary adaptati
56. Power to name authorities, etc.,

nor as respects the State of Andhra and the Rajpramuk

may, by notification in the Official Gazette, specify the a
e competent to exercise suc
be mentioned in that notification and such law shall have effect

from the appointed day shall b
law in force on that day as may

accordingly.

57. Legal proceedings concerning the Sta
the State of Madras is a party t

ilities subject to apportionmen
this Act, the State which succeeds to, or acquires a share

liabilities by virtue of any provi
of Madras as a party to those proceedings or to be added

be, and the proceedings may continue accordingly.

the appointed day,
property, rights or liab
States of Andhra and Mysore under
in, that property or those rights or
deemed to be substituted for the State
as a party thereto, as the case may

r other authority required or empowered to enforce

h as respects the transferred territory
uthority, officer or person who as
h functions exercisable under any

te of Madras.— Where, immediately before
o any legal proceedings with respect to any
t between the State of Madras and the

sion of this Act shall be

Section 54 (contd.)
analogous to S. 120 of States Reorganisation Act, has

only authorised the State Government to make the
necessary adaptations. It is not Section 54 or any other
provision of Andhra State Act that is the source of
authority for the Andhra State Legislature to legislate
for the State of Andhra. AIR 1959 Andh Pra 237 (240)
: (1959) 1 Andh WR 216 (DB).

2) Notwithstanding the formation of the new
State, the Madras General Sales Tax Act as adapted

continued to be operative in the territories forming
part of the new State. (1960) 11 STC 456 (458) (DB)
(AP).

Section 55

(1) All appeals against the judgments of a single
Judge on petition under Art. 226 of the Constitution
should be brought within twenty days as prescribed
by Art. 151 of the Limitation Act (1908) read with
Ss. 32 and 55 of the Andhra State Act. AIR 1960 Andh

Pra 364 (365) : (1960) 1 Andh WR 36.
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3 ‘ OBJECTS AND REASO
This section “provides for the substitution or o

divided State of Madras in the ¢ addition of parties in |

p e e s ase where any property, ri parties in egal proceedings concerning the un-

right o;-l;xbllny 1s transferred to any or both ()fplhcpgrt:z‘c:lz(;)?‘/\onrd'llll:ta”zllll{l (P:/I Al Ot i o Sny (P of SUCLprepshYs
. Provisions as t ' nd Mysore.” — S.O.R.

. : 0 certain pend y

immediately before the appointed pending proceedings.— (1) Every proceeding pending

. d:
authority or officer— ay before a Court (other than the High Court). tribunal.

a) in any area i i
(a) tory};hall, l\;/}l'ltl?:l ;nrl(l)icaé (zlay falls within the State of Madras or the transferred terri-
a5 Trom that day a‘r)e o ctmg relating exclusively to any part of the territories which
e 1e territories of the State of Andhra, stand transferred to the
. P mg.court, tribunal, authority or officer in the State of Andhra, or
1;1h:£11r111y .z}rt'ata.whlch on that day fgxlls within the State of Madras or the State of Andhra
, 1f 1t 1s a proceeding relating exclusively to any part of the transferred territory.

stand transferred to the : 5 ) _
of Mysore. corresponding court, tribunal, authority or officer in the State

(2) If any question arises as to whether any proceeding shall stand transferred under sub-

sectio‘n (), _it.shall be referred for the decision of the Chief Justice of the High Court at Madras
and his decision shall be final.

(3) In this section—
(a) “proceeding” includes any suit, case or appeal, and
(b) “corresponding court, tribunal, authority or officer” in relation to a State means —

(i) the court, tribunal authority or officer in which the proceeding would have lain if the
proceeding had been instituted after the appointed day, or

(ii) in case of doubt, such court, tribunal, authority or officer in the State as may be deter-
mined, before the appointed day by the Governor of Madras, and after the appointed
day by the Governor or Rajpramukh of that State, to be the corresponding court, tribu-
nal, authority or officer.

OBJECTS AND REASONS

“Clause 58 provides for the transfer of certain proceedings pending immediately_before the 'appointed day
before a Court (other than the High Court), tribunal, authority or officer to the. corresponding court, tnbunz}l, author-
ity or officer in the State of Andhra if it relates excl_uSively to Andhra territory, and to the corresponding court,
tribunal, authority or officer in the State of Mysore if it relates exclusively to the territory sought to be added to that

State by sub-clause (1) of Clause 4. — S.O.R.
PART VII

ADMINISTRATIVE AND MISCELLANEOUS PROVISIONS

isi ion i i tain jails and other in sti-
) ions for detention I and power to commit to, cer _
tutionssg——P?l’;q’I‘he Government of Madras and the Government of Mysore shall, for a period

Section 58 240 (250).

(1) Section 58 of the Andhra State Act, 1953, con (3) Where by reason of this section the pending

i i i ant are
templates not only 2 transfer of proceedings penc.lmg proceedings against aGGoverr]ntn&}eonvte:r;ﬁ?éeino
befcfre a Tribunal but also suits and other proceedings transferred to the Andhra Govt. tha g

i i / tinue the
ing i High Court. (1959) the substituted authority has power to con
gelljdll)nEJ";éo(u;xt:d(Ilqurra;han e proceedings initiated by Mad:ias Govetrn?&rnl Sgcgi
. : i i the said servant.
i i ithin 1mMpose€ punishment on
The Government of State is an authority wit g
the (rzn)eaning of sub-section (1). AIR 1958 Andh Pra Andh Pra 240 ( )




7
98 [Ss 60-62] [The] Andhra State Act, 1953

of five years from the appointed day,
other institutions specified in Part I
.rcce'ption and detention of persons commi
institutions by any court, tribunal or other aut
(2) It shall be competent for a court, tribunal o

order the commitment to, or detention in, any of the j
Eighth Schedule during the period referred to in su
sentenced, or ordered to be detained therein, by such cou
standing that such jail or institution is outside the State.
.(3) The terms and conditions subject to which the jails and other institutions specified in

the Eighth Schedule shall be used by the Government of Andhra for the purposes referred to in
sub-section (1) shall be such as may be agreed upon between the Governments concerned by
the 1st day of January, 1954, or, if no agreement is reached by the said date, as may be fixed by

order of the President.

60. Continuance of faciliti
dras and the Government of Myso

e to the Government of Andhra the jails and
and Part II respectively of the Eighth Schedule for the
tted to, or ordered to be detained in, such jails or
hority in the State of Andhra.

r other authority in the State of Andhra to
ails and other institutions specified in the
b-section (1) of persons convicted and
rt, tribunal or other authority notwith-

make availabl

— The Government of Ma-

es in certain State institutions.
fied in Part I and Part 11,

¢ re, in respect of the institutions speci

respectively, of the Ninth Schedule shall provide for the Government and the people of the
State of Andhra such facilities, for such period and upon such terms and conditions as may be
agreed upon between the Governments concerned by the 1st day of January, 1954, or, if no
agreement is reached by the said date, as may be fixed by order of the President.

61. Provisions relating to the Indian Administrative Service and the Indian Police
dres of the Indian Administrative Service and the Indian Po-

Service.— (1) In place of the ca
Jlice Service existing in the State of Madras immediately before the appointed day, there shall,
as from that day, be two separate cadres, one for the State of Andhra and the other for the State
of Madras, in respect of each of the Services.

(2) The President shall, by order, determine the streng
cation of individual officers, to the said cadres for each o

th and composition of, and the
f the States of Andhra and Ma-

allo

dras.
for the State of Andhra who

section (2) to the cadre
th the affairs of the State of

fficer allocated under sub-
nection wi

(3) Every o
day is serving in con

immediately before the appointed
Madras shall,—

(a) if immed ay he is holding any post in any area which on

iately before the appointed d
that day falls in the State of Andhra, be as from that day, deemed to have been duly
appointed to that post by the Government of Andhra; and

he is not holding any post

(b) if immediately before the appointed day ' : :
appointed by the Government of Andhra to a post in connection Wi

State.
62. Provisions rela

Service of Engineers and
on the Madras cadre of the Services known as :
Indian Service of Engineers and the Indian Forest Service, the Pre

dual officers to the States of Andhra and Madras.

mine the allocation of indivi .
(2) Every officer allocated under sub-section (1) to the State of Andhra, who immedi-
the affairs of the State of Madras

ately before the appointed day, is serving in connection with

shall,—

in any such area, be
th the affairs of that

ting to the Indian Civil Service, the Indian Police, the Indian
ect of the members borne

the Indian Forest Service.— (1) In resp
the Indian Civil Service, the Indian Police, the
sident shall, by order, deter-

;__—-—ﬂd
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a) if, 1 ic ) g
(o1, vty betor the appsina da b s bolding any pst v any e whic o
g ate of Andhra, be deemed, as from that d

appointed to that post by the Government of Andhra; and BBy e e ey

b) if, i i i . » e
! ©) lbel:;;gg?;?églgybﬁfgré the appointed day, he is not holding any post in any such area,
tat State. overnment of Andhra to a post in connection with the affairs of

63. Provisio i
‘ require all personsn\fvlfsl?nt::lgedtglto :hel: Sl o e ( 1) The Prssidant may by gencedt ore
) the affairs of the State of Mad ieLy eforg th-e appointed day are serving in connection with
e aamsferced terr;tor an(? r;lls in the territories specified in sub-section (1) of section 3 orin
SR e hot “y nd who under the terms of their appointments or their conditions of
ot normally liable to be transferred outside the said territories or territory in which

hey a i . )
they are serving, to serve as from the appointed day in connection with the affairs of the State

of Andhra or the State of Mysore, as the i
; eliry ot e ey y case may be, and all allocations so made by the

(2) The President may by special order require any person who is serving immediately

before.the appointed d_ay in connection with the affairs of the State of Madras and to whom the
pAro(;'}llsxons of sub-section (1) do not apply, to serve in connection with the affairs of the State of
ndhra.

(3? Evex:y person who is required to serve under sub-section (1) or sub-section (2) in
connection with the affairs of the State of Andhra or the State of Mysore shall, —

(a) if immediately before the appointed day he is holding any post in connection with the

affairs of the State of Madras in any area which on that day falls in the State in which
he is so required to serve, be deemed as from that day to have been duly appointed to
that post by the Government of, or by other appropriate authority in the State con-

cerned in connection with the affairs of that State; and

(b) if immediately before the appointed day he is not holding any post in any such area, be
appointed by the Government of, or by other appropriate authority in, the State con-
cerned, to a post in connection with the affairs of that State.

(4) All persons who are required by the President under sub-section (2) to serve in con-
nection with the affairs of the State of Andhra shall be classified by him into the following two
categories, namely :—

(i) officers whose allocation to the State of Andhra is final (hereinafter referred to in this
section as “allotted officers”], and '

(ii) officers required by the President to serve in connection with the affairs of the State of
Andhra for a limited period as provided in sub-section (5) (hereinafter referred to in
this section as «transferred officers”).

(5) The period for which a transferred officer may be required to serve in connection
with the affairs of the State of Andhra shall be two years :

Provided that the Government of Andhra may return any such officer to the State of
Madras at any time before the expiration of the said period after giving three months’ notice to
him and to the Government of Madras.

(6) An officer shall be classified under sub-section (4) as an allgtted ofﬁ‘cer or a trans-
ferred officer acoording as he is, or is not, in the opinion of the President, suitable for final
allotment to the State of Andhra.
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(7) A transferred officer shall, during the period he is required to serve in connection

with the affairs of the State of Andhra,—

(a) continue to be in the service of the State of Madras and be deemed to be on deputation

to the State of Andhra, and

(b) be entitled in addition t
tinued during such period to serve i
dras, to such allowances as the Presi

(8) A transferred officer shall not be dismissed, remo

the previous concurrence of the Government of Madras,
f the Government O

does not concur in any such proposal o

Andhra shall notwithstanding anything containe

cerned to the State of Madras.
(9) Subject to the provisions of

transfer{ed ofﬁcer shall be the same as they would have been if he h
connection with the affairs of the State of Madras during the period h

connection with the affairs of the State of Andhra.
(10) The foregoing provisions of this section shall not apply in relation

o the remuneration which he would have drawn if he had con-
n connection with the affairs of the State of Ma-

dent may by general or special order determine.

ved or reduced in rank except with
and if the Government of Madras
f Andhra, then the Government of
d in sub-section (5) return the officer con-

sub-sections (7) and (8), the conditions of service of a

ad continued to serve in
e is required to serve in

to any person to

whom the provisions of section 61 or section 62 apply.

64. Power of President to give directions.

the States of Madras, Andhra and Mysore as may appear to
61. 62 and 63 and ensuring the proper division of

of giving effect to the provisions of sections
services among those States.

65. Report of the Ma
Public Service Commission as
prior to the appointed day s
of Andhra and Madras,
copy thereof together wit
if any, where the advice o
ance to be laid before the Legisla

cause such report or any such memoran

State of Andhra.

“The report as to the work done by the Madras

e Commission in respect of any period prior
to the appointed day would really concern the States of
Andhra and residuary Madras. The State of Mysore
would hardly be concerned with it as it is not likely that
the report will deal specially with any cases relating to
the territory sought to be added to that State by sub-clause
(1) of clause 4 (now S. 4). It is accordingly proposed

that the report for any such period shall be presented to

the Governors of Andhra and Madras only. It is further

Public Servic

dras Public Service Commission.
to the work done by
hall be presented under
and the Governor of Madras
h a memorandum explaining,
f the Commission was not accepted, th
ture of the State O
dum to be laid

OBJECTS AND REASONS

— The President may give such directions to
him to be necessary for the purpose

— The report of the Madras
the Commission in respect of any period
clause (2) of Article 323 to the Governors
shall on receipt of such report cause a
as far as possible, as respects the cases,
e reasons for such non-accept-
£ Madras and it shall not be necessary to
before the Legislative Assembly of the

hreport or the memorandum which
der clause (2) of article 323 of the
d before the Legislative As-

proposed that any suc
is to accompany it un

Constitution need not be lai
sembly of the State of Andhra as the Government of that

State can hardly be expected to explain the reasons for
non-acceptance of recommendations of the Madras Pub-
lic Service Commission by the Government of the undi-
vided State of Madras but both the report and the memo-
randum will have to be laid before the Legislature of the

residuary State of Madras” — S.O.R.
Project.— (1) Notwithstanding

66. Special provisions with regard to Tungabhadra
f paragraph 12 of the Seventh

anything contained in t

his Act but subject to the provisions O

Section 66

(1) Acquisition of land for Tungabhadra Project

ayment of ex gratia amount
e — Wirit petition — No return
d — Appeal

— Application for p

rejected by Mysore Stat
filed by Mysore State — Writ allowe
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:;:‘:zll:::;;i:::.:::ili::'Sll?::l(‘)';.‘:‘l"!"l‘l‘C;S)nllll:c S(m‘c of Madras in |c|.mi(m to Tungabhadra Project or
of Andhra and Mysore 'n'uhl'ci-l l'“ l“ “;‘ .“l)llmmlc(l day, be the rights and liabilities of the States
by the said States :lflcr\cm‘\lquh-mMK 1l.t;l‘1l|slm)cm.,s as may l.)c made by agreement entered 1nto
within two years from the i;l’ x‘)in(l)l-‘lwll-l e l'c.\')ulcm or if no such agreement is entered into
regard to the purposes of U -lp- H day, as the President may by order determine having due

Sl POSC! 1¢ Project, and any such order may provide for the management of
the Project jointly by the said States or otherwise : )

Provided thi U g .
e td d that the order so made by the President may be varied by any subsequent agree-
ment entered into by the States of Andhra and Mysore
y (22 Al; a;f',r(;:cmcnl or ordc‘r referred to in sub-section (1) shall, if there has been an exten-
510(;1 19'1 b'l;_n.lb‘! ?Vclopmcnl ni‘ the Project after the appointed day, provide also for the rights
and liabilities of the States of Andhra and Mysore in relation to such extension or further
development.

(3) The rights and liabilities referred to in sub-sections (1) and (2) shall include—
(a) the rights to receive and to utilise water which may be available for distribution as a
result of the Project,
(b) the rights to receive and to utilise the power generated as a result of the Project.

(¢) the rights and liabilities in respect of the administration of the Project and the construc-
tion, maintenance and operation thereof,

but shall not include the rights and liabilities under any contract entered into before the ap-
pointed day by the Government of Madras with any person other than Government.

(4) The President may from time to time give such directions as may appear to him to be
necessary generally in regard to any of the matters specified in the foregoing provisions of this
section and, in particular, for the completion of the Project and its operation and maintenance
thereafter :

Provided that no such direction shall be issued or have effect after an agreement has been
entered into by the States of Andhra and Mysore under sub-section (1) or after an order has
been made by the President under that sub-section, whichever is earlier.

(5) In this section, the expression “Tungabhadra Project” or “the Project ** means the
project agreed to between the Government of Madras and the Government of Hyderabad be-
fore the appointed day and, so far as the State of Madras is concerned, intended for the supply
and distribution of water from the Tungabhadra river by means of high-level and low level
canals to the districts of Bellary, Anantapur, Cuddapah and Kurnool, and for Ehe .gen.eration of
electric energy, both hydro—electric and thermal, and its transmission and dlS[l‘l\?uthll to .the
said districts and includes any extension or further development after that day of that Project

for the said purposes.
Section 66 (contd.) 765 (766, 767) : 1976 UJ (SC) 53.

against, 10 Suprerpe Court — New glga glaig::;rcinri (2) The Tungabhadra Board constilutcc} by tl?e
| respectdof & gratlz:i payr:l_zl;’t.ll?f;szn J]at oState and President by a notification dated 10-3-1955 issued in
; of Madras created no labili : ‘ e
| consequently on Mysore State (the appellant) to make  CXereise of the powers Confetf'fs: ‘:‘;:]sznoﬁce Em)dcr
the payment raised in appeal before Supreme Court part and parcel of Governmen and notice u
D S. 80, Civil PC. 1s a pre-requisite for instituting a

— h plea, held could not be allowed to be raised .
forst;llg ﬁprsiatime in Supreme Court. AIR 1976 SC suit. AIR 1983 Kant 7 (10) : (1982) 2 Kant LJ 146.
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r of Andhra.— The allowances and privi-

67. Allowances and privileges of the Governo
Governor of Andhra shall, until provision in that behalf is made by Parliament by
ause (3) of article 158, be such as the President may, by order, determine.

Act inconsistent with other laws.— The provisions of
ding anything inconsistent therewith contained in any

leges of the
law under cl

68. Effect of provisions of the
this Act shall have effect notwithstan
other law.

69. Power to remove difficulties.— If any difficulty arises in giving effect to the provi-
sions of this Act, the President may by order do anything not inconsistent with such provisions
he purpose of removing the difficulty.

which appear to him to be necessary or expedient for t
THE FIRST SCHEDULE

(See Sections 8 and 10)
PART I
Andhra Members of the Council of States.
[Names of the members not printed.]
PART I1
Madras Members of the Council of States
[Names of the members not printed.]
THE SECOND SCHEDULE

(See Section 12)
L.-MODIFICATIONS IN THE DELIMITATION OF PARLIAMENTARY AND ASSEMBLY CONSTITU-
ENCIES (MADRAS) ORDER, 1951.*

[(a) See S.R.O 706¢ of 18-5-1951.]

1. In paragraph 1, for “'Madras” substitute *’Andhra and Madras”.
“the State of Madras” substitute “each of the States of Andhra and Madras”.

2. In paragraph 2, for
insert the sub-heading “Part I — Andhra”;
substitute “The Nandyal, Nandikotkur,

3. In Table A,—
lating to Pathapatnam constituency,

(b) for the entry i g to Nandyal constituency,
Markapur, Cumbum, Koilkuntla talukas of the Kurnool District”,
ency, substitute “The Kurnool Dhone, Patttikonda,

(c) for the entry in column 2 relating to Kurnool constitu
Alur and Adoni talukas and Banganapalle sub-taluk of the Kurnool District” ;

(d) omit the entry relating to Bellary constituency;
r constituency, substitute “The Gooty, Kalyandrug,

Jumn 2 relating to Anantapu
g and Anantapur talukas (excluding Bukkacherla firka of the Anantapur taluk) of

(a) above the entry re

n column 2 relatin
Sirvel and

(e) for the entry in co

. Tadpatri, Rayadru
the Anantapur District”;

nda constituency, substitute “The Bukkacherla firka of the

(f) for the entry in column 2 relating to Penuko !
Anantapur taluk, and the Dharmavaram, Penukonda, Madakasira, Hindupur and Kadiri talukas of

the Anantapur District”; and
(g) above the entry relating to Madrds ‘onstituency, insert the sub-heading *“Part II — Madras”.

4. In Table B,—
(a) above the sub-heading «Srikakulam District” insert the sub-heading “PART I-ANDHRA™;

(b) after the entry relating to Kurnool constituency,
Alur and Adoni talukas. 2L )

insert the following entry, namely :— “Adoni The
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(c) t “ ’ 7
d'tcl [llc C“ll) 'Cln l"g to / “l'"“dpl‘" con »lllucHC) insert ul: 'C " ) g ) :
lltlyadlug ld]uk. ]

(d) omit th Sul)-hcadin J c I y .Q ct n res lcla““g to A(l()l" Slluguppa. E}c”dl )' ‘ “l) g
& B ”d DL tr' i .
. . 1 a d a" cnt i
ll() ’l)(:lv l:Udllgl ‘l“d l’(" Pa"aha”i COﬂSllluchlcs (hCl cunde' and

(c) above sub-heading “M: i i
g “Madras City” insert the s i
. ! sub-heading “ - i
5. In the Appendix, omit the whole of item (14) Fastaa i
II-MODIF 5 .
e Z;(;QTIONS IN THE DELIMIITATION OF PARLIAMENTARY
SEMBLY CONSTITUENCIES (MYSORE) ORDER, 1951.*

[(a) See S.R.O. 706d of 18-5-195

5 -1951.]
1. In Table A, add the following entry at the end, namely :—
“Bellary The Bellary District 1-7, .

2. In Table B, add the following entries at the end, namely :(—

“Bellary District

Bellary The Bellary taluk 1

Siruguppa The Siruguppa 1 —
Hospet The Hospet and Sandur taluks 1 —
Kudligi The Kudligi taluk, (the Chigateri firka of the Harpanahalli 1 —

taluk, and the Ittigi firka (excluding Hampassagara,

Yenigi Bannical Yenigi Bassapur, G. Kodihalli, Kodlabal,
Byasigideri, Hagaribommanahalli and Chintrapalli villages)
of the Hadagalli taluk.)

“Harpanahalli. The Harpanahali, Arsikere & Teligi firkas of the Harpana- 1—

(a) for the sub-heading
" substitute “Graduates’ Constituency”;

cies

(b) omit the entry relating

alli taluk; and the Hirehadagalli, Hadagalli & Tambarahalli .
firkas & Hampasagara, Yenigi, Bannicial, Yenigi -
Basapur, G. Kodihalli, Kodlabal, Byasigideri,
Hagaribommanahalli and Chintrapalli villages of Ittigi

firka of the Hadagalli taluk.”
THE THIRD SCHEDULE
(See Section 20)
MITATION OF COUNCIL CONSTITUENCIES (MADRAS)
ORDER, 1951*
[(a) See S.R.O. 1412 of 19-9-1951.]

MODIFICATIONS IN THE DELI

In the Table —
«Graduates’ Constituen- (f) in column 1, for “Madras South (Teachers)”
substitute “Madras. (Teachers)”; and
(g) omit the entries relating to the following Local

to the Madras North on ; '
Authorities’ Constituencies :

(Graduates) Constituency; o & e Visakhapatnam cum-East
(c) in column 1 for “Madras South (Graduates)” Goc(l;)vag (Eoga?z;t:;?itiels); °

substitute “Madras (Graduates)”; (i) West Godavari-cum-Krishna-cum-Guntur (Lo-
(d) for the sub-heading “"I‘cachcn:s’ constituencies” cal }::uthori ties);

substitute “Teachers’ Consiieny 3 (iii) tNellorc-cum—Chittoor (Local Authorities); and
(e) omit the entry relating to the Madras North (i) Cedéd Districts (Local Authorities).

(Teachers) Constituency;
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THE FOURTH SCHEDULE
(Sce Scction 21)
LIST Of MEMBERS OF THE MADRAS LEGISLATIVE COUNCIL

(Names of the members are not printed)

PROVISIONS FOR DETERMINING THE TERMS OF OFFICE OF MEMBERS

1. Except as provided in the succeeding paragraphs
the term of o_f_ﬁcc of every member shall expirc on
the date specified against his name in the above list.

2. The term of officc of—

(a) an of the six members specificd against sc-

rial numbers 4 to 9,

(b) One of the two members specified against sc-

rial numbers 19 and 20, and

(c) Two of the cight members specified against

serial numbers 28 to 35, shall be increased so
as to expire on the 20th April, 1958.

3. The term of office of onc of the four members
specificd against scrial Nos. 44 to 47 shall be reduced
so as to expirc on the 20th April, 1954.

4. The members whose terms of office are to be
increased under paragraph 2 and the member whose
term of office is to be reduced under paragraph 3 shall
be determined as soon as may be after the appointed
day by lots drawn in such manner as the Chairman of
the Legislative Council of Madras may direct.

THE FIFTH SCHEDULE
(See Section 22)

MODIFICATION IN THE DELIMITATION OF COUN

CIL, CONSTITUENCIES (MYSORE)

ORDER, 1951%

[(a) See S.R.O. 1416 of 19-9-1951.]

In the Table, for the entry relating to the Chitaldrug (Local Aut

horities) constituency, substitute the

Chitaldrug District (including Davangere

following :— )
«Chitaldrug-cum-Bellary (Local Authorities).
City) and Bellary District.
2"
THE SIXTH SCHEDULE

(See Section 24)

MODIFICATIONS IN THE CONSTIT
[(a) See C.

1. For paragraph 4 substitute the following :

“4, Any reference in the Schedule to this order—

as, Andhra or Mysore or to
| division of any of these

a reference (o that State
n as con-

(a) to the State of Madr
a district or other territoria

States shall be construed as
or to that district or other territorial divisio

stituted on the Ist day of October, 1953; and

ateortoa district or,other terri-
f shall be construed as a refer-
that district or other territorial
on the 26th day of January,

(b) to any other St
torial division thereo
ence to that State or t0
division as constituted

1950".
2. In the Schedule —
(a) for the sub-heading “Part V — Madras” and

for the words «Throughout the State”
there under substitute “Part V — Madras and

UTION (S
0. 19 of 10-8-1950.]

CHEDULED CASTES) ORDER, 1950*

Andhra” and “Throughout each of the State”

respectively;
(b) for the entry u

— Mysore”

»1.Throughout the

district :—

1. Adidravida

2. Adikarnataka

3. Banjara or Lambani

4. Bhovi

5. Koracha

6. Korama

2. In Bellary district : —

1. Adi Andhra
2. Adi Dravida
3. Adikarnataka

nder this sub-heading “Part XII
substitute the following :—
State except in Bellary
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4. Ajila

5. Arunthathiyar 41. Kurichchan

6. Baria 42. Madari

7 Bakuda 43. Madiga

8. Bandi 44. Malia

9. Bariki 45, Mala (including Agency Malas)
10. Bavuri 46. Mala Dasu
11. Bellara 47. Malasar
12. Byagari 48. Matangi
13. Chachati 49; Magilan
14. Chakkiliyan 50. Moger
15. Chalavadi Z; muct‘; |
16. Chamar g
17. Chandala 553‘; :"'““.y ava
18. Cheruman 55 P;ya:;l.
19. Dandasi 56. Pa'gad 5
20. Devendrakulathan 57' Pal; :
21. Dom or Dombara, Paidi, Pano 58' pan);m
22. Ghasi or Haddi Relli Sanchandi 59. Pambada
23. Godgali 60. Pamidi
24. Godari 61. Panan
25. Godda 62. Panchama
26. Gosangi 63. Panniandi
27. Hasla 64. Paraiyan
28. Holeya 65. Paravan
29. Jaggali 66. Pulayan
30. Jambuvulu 67. Puthirai Vannan
31. Kadan 68. Raneyar
32. Kalladi 69. Samagara
33. Kanakkan 70. Samban
34. Karimpalan 71. Sapari
35. Kodalo 72. Semman
36. Koosa 73. Thoti
37. Koraga 74. Tiruvalluvar
38. Kudubi 75. Valluvan

39, Kudumban
40. Kuravan

76. Valmiki
77. Vettuvan.”

II— MODIFICATIONS IN THE CONSTITUTION (SCHEDULED TRIBES) ORDER, 1950 °

reference to that State or to that district or other
territorial division as constituted on the 26th

day of January, 1950".

1. For paragraph 3, substitute the following i—

“3. Any reference in the Schedule to this Order —

(a) to the State of Madras, Andhra} or Mysorc Orto 9 In the Schedule — '
a district or other territorial division of any of (a) for the sub-heading «part V — Madras” and
these States shall be cor-lstr.ued as a rcfereflce for the words “Throughout the State” thereun-

to that State or to that district or other territo- der, substitute “Part V — Madras and Andhra”
rial division as constituted on the Istday of Oc- and “Throughout each of the States” respec-

tober 1953; and tively;
(b) to any other State (b) for the entry under the sub-heading “Part XI

or to a district or other terri- : .
torial division the — Mysore” substitute the following :

reof shall be construed as a
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1. Throughout the State except in Bellary district:—

1. Hasnlaru

2 Iruliga

3. Jenuv Kuruba
4. Kadu-Kuruba
5. Maleru

6. Sohigaru

2. In Bellary district :—

1. Arnadan

2. Bagala.
3. Bhottadas-Bodo Bhottada, Muri Bhottada and

o

[The] Andhra State Act, 1953

16. Khattis—Khatti, and Loharxs
17 Kodu

18. Koommar

19. Konda Dhoras

20. Konda Kapus

21. Kondareddis
22. Kondhs — Desaya Kondhs. Dongria Konen

Tikiria Kondhs and Yenity Kondhs

23. Kota

Kotia — Bartika Bentho Onya, Dhuliy of Dut

Holva Paiko. Putiya. Sanrona and Sidhe P».s,n

Koya or Goud. with its sub-sects - Raja or R"'_:“‘

Koyas, Lingadhari Koyas (ordinary) ang KT;‘
altt]

-~
L.

25.

Sano Bhottada
4. Bhumias — Bhuri Bhumia and Bodo Bhumia Kovas
5. Chenchu 26. Kudiya
6. Gadabas — Boda Gadaba, Cerllam Gadaba, 27. Kurumans
28. Manna Dhora

Franji Gadaba Jodia Gadaba, Olaro Gadaba,
Pangi Gadaba and Pranga Gadaba 29. Maunc
7. Gondi — Modya Gond and Rajo Gond 30. Mukha Dhora — Nooka Dhora
8. Goudus Bato, Bhirithya Dudhokouria, Hato 31. Muria
32. Paigarapu

Jatako and Joria

9. Kousalya Goudus — Bosothoriya Goudus, 33. Palasi
Chitti Goudus, Dangayath Goudus, Dodd 34. Paniyan

35. Porias —Bodo Bonda, Daruva. Didua, Jodj,

Kamariya, Dudu Kamaro, Ladiya Goudus and
Mundili, Pengu Pydi and Saliya

Pullosoriya Goudus
10. Magatha Goudus — Bernia Goudu, Boodo 36. Reddi Dhoras
37. Savaras — Kapu Savaras, Khutto Savaras ang

Magatha, Dongayath Goudu, Ladya Goudu,
Ponna Magatha and Sana Magatha Maliya Savaras
38

11. Holva . Sholaga

12. Jadapus 39. Toda

13. Jatapus 40. Inhabitants of the Laccadive. Minicoy and
Amindivi Islands who, and both of whose par-

ents, were born in these Islands.”

THE SEVENTH SCHEDULE
[See Sections 47 (1), 48 (3), 51, 52 and 66 n]

PROVISIONS AS TO APPORTIONMENT OF ASSETS AND LIABILITIES BETWEEN MADRAS,

ANDHRA AND MYSORE
land and all stores, articles and other goods

1. (1) Subject to the other provisions of this Schedule, all
State in which they are situated.

shall remain the property of, or as the case may be, pass to, the
includes immovable property of every kind and any rights

does not include coins, bank notes and currency notes.

2. (1) A sum cquivalent to the procceds of any public loan raised by the Government of Madras be-

tween the 1st day of July, 1953 and the appointed day, or such portion thereof as the President may determine,
shall be allocated between the States of Madras and Andhra in such proportion as may be fixed by the Presi-

dent having regard to the terms on which the loan was raised.

-paragraph (1) of this paragraph, the total of the cash balances in all
dit balances with the Reserve Bank of India immediately before

States of Madras, Andhra and Mysore in the proportion of 62

14. Kammara
15. Kattunayakan

(2) In this paragraph, the expression “land”
in or over such property, and the expression ‘“‘goods”

(2) Subject to the provisions of sub
treasuries of the State of Madras and the cre
the appointed day shall be divided between the

2/3:36:11/3:
Provided that for the purpose of such division there shall be no transfer of cash balances from any
hall be effected by adjusting the credit balances of the

treasury to any other treasury and the apportionment s
three States in the books of the Reserve Bank of India on the appointed day.
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Explanation. — i
In this paragraph “treasury” includes a sub-treasury.

3. Any unissuced stor

A s e s .

g0 e e ind;;)tl;.}gy class shall be divided between the States of Madras Andhra and Mysore
R e arc;" r;:lorc's of that clas‘s made in the three years immcdial'cly prcccdiﬂé ‘l'{" Ist
dayeo tc'rmory i e indcnispfgltz::’c}{ comprised in l'hc States of Madras and Andhra and lh;: "‘3";"
e e s ing to the Secretariat and offices of Heads of Departments located

Provided that nothing i is 3

use or utilisation in paniéﬂlgalrnirtltsl:;u‘:::)dnzimph shall apply to stores held for specific purposes, such as, for the

construction. s, workshops and electrical undertakings or on specific works under
4. The State of Andhr: .

ot Madras. This share <hall a:Sh?;:rb: cmllk?d to 36/ l()O}h share of the printing machinery in the Government Press

moved and utilised by n :;nd th S Pl’aCUCﬂblc: be given to that State in the form of machinery which can be

the basis of the book value’: it m(;cc}’::ﬁrc“ l(; ‘Wh::h th:s'is_nol practicable, an adjustment <hall be made in cash on

of the Press. ry less depreciation where such depreciation is adjusted in the accounts

5. The right to recover arrears of taxes i i
gnt. xes including Jand 4 X i
taxed property is situate or the taxed transactions took il:cne. cevgye dhallibelfns L0 (HESREH AR
6' l The 1 > 3 1
g loc(:a% /i n(g:tthto r;cover any loans or advances made before the appointed day by the State of Madras
] h.y e y er than the Dnstnct.Board of Bellary), society, agriculturist or other person in an area
within the State shall belong to the State in which that area is included on the appointed day.
(2) If immediately before the appointed day any sums are due from the District Board of Bellary to the
State of Madras on account c_)f loans or advances made before that day, such part thereof as is due on account
of any loan or advance utilised in or for the benefit of Alur and Adoni taluks, or, in or for the benefit of
Rayadrug taluk shall be a debt due to the State of Andhra by the District Board of Kurnool or, as the case may
be of Anantapur, and the remaining part shall be a debt due to the State of Mysore by the District Board of

Bellary.
(3) The right to recover any loans or advances made before the appointed day by the

any person, firm or institution outside the State, shall belong to the State of Madras :
such loan or advance shall be divided between the

Provided that any sum recovered in respect of any

States of Madras, Andhra and Mysore in the proportion of 62 2/3:36:11/3.

7. (1) The balance of the States’ share of the taxes on income and of the Union duties of excise payable
to the State of Madras in respect of the financial year 1953-54 shall be shared between the States of Madras,
Andhra and Mysore in the proportion of 622/3:36:11/3.

Explanation.— The balance referred to in this sub-par

amount payable to the State of Madras as constituted immediate
share of taxes on income or of Union duties of excise, as the case may be in accor

Estimates of the Central Government in respect of the financial year 1953-54.

(2) The States’ share of the taxes on income Of of the Union duties of excise payable to the State of
Madras as constituted immediately before the appointed day in respect of each of the financial years com-
mencing on or after the 1st day of Apri i other provision is made by law, be also shared

1, 1954, shall, unti
between the States of Madras, Andhra and Mysore in the proportion of 62 2/3:36:11/3.
8. The sums at the credit of the Centra the State of Madras immediately before the

| Road Fund due to - '
appointed day shall be allocated between the States of Madras, Andhra and Mysore 1n the proportion of

622/3:36:11/3. . i
9., The shares held immediately before the appointed dz}y by 'lh(..’, tate of Madras 1n the .ravancore
Fertilizers and Chemicals Limited, the Madras Radio and Electrical Limited and the Madras Industrial Invest:
ment Corporation shall be divided between the States of Madras, Andhra and Mysore in the proportion of

622/3:36:1 1/3.
10. The securiti

to the State in whose a
11. Subject to the provis

trial undertakings shall in the caseé

State of Madras to

agraph shall be taken to be one-half of the

ly before the appointed day out of the States’
dance with the Budget

d shall accrué

ation reserve fun
d is situate.

fund is maintaine
rcial or indus-
ry, pass to the

ts made from any depreci

es held in respect of investmen m:
the depreciation reserve

rea the undertaking for which
jons of paragraph 12, the assets and liabilities relating to comme

when the undertakings are situate in the transferred territo

R
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ass to the State in which the undertakings anre situate

State of Mysore and, in other cases, pi
12. (1) The public debt of the State of Madras attributable to loans raised by the issue of Government
ly before the appointed day shall as from such day

securities which are outstanding with the public immediate
be the debt of the State of Madras: and the States of Andhra and Mysore shall be linble to pay to the State of
nt of the debt, For the

Madras their shares of the sums due from time 1o time for the servicing and repayme
purpose of deternmining the said shares. the debt shall be deemed to be apportioned between the States ol

Madras. Andhra and Mysore as if it were a debt referred to in sub-paragraph (2) of this parngraph, and the
shares of the States of Andhra and Mysore shall be determined accordingly :

Provided that the liability for any public loan or portion thercof referred to in sub-paragraph (1) of
paragraph 2 shall, for the purposcs of this sub-paragraph, be deemed to be apportioned between the States of
Andhra and Madras in the same proportion as may be fixed under sub-paragraph (1) of paragraph 2 in regard
1o the allocation of the proceeds of such loan or portion thercof.

‘ Explnnnﬂqn.— In this sub-paragraph, the expression “Government securities™ has the same meaning
as in clause (a) of section 2 of the Indian Securities Act, 1920, (X of 1920)

2 ~ a1ni 1ic de ~ Q ~ Of . H 3 1

(2) The remaining public debt of the State of Madras that is to say, the debt attributable to loans taken
from the Central Government, the Reserve Bank of India or any other Bank before the appointed day, shall be
apppmoncd between the States of Madras, Andhra and Mysore in proportion to the total expenditure on all
capital works and other capital outlays incurred in the territories of the States of Madras and Andhra and the
transferred territory up to the commencement of the appointed day, including the terms dealt with in para-

graph 9 of this Schedule :
Provided that any loan taken from the Central Government before the appointed day in connection with
ital of the State of Andhra or for

the construction of buildings, roads or other works for the temporary cap
ereto shall to the extent of the expenditure so incurred until that day be wholly the

purposes incidental th
liability of the State of Andhra.

(3) For the purposes of the
assets for which capital accounts have been k
which such accounts have been kept) shall be t

Provided that the amount of public debt on
referred to in Section 66 shall be reallocated on such basis as may be agr
cerned, or, if no agreement is entered into within two ycars from the appointed d

of the President.
(4) All sinking fun
remain with the State of M

1, only expenditure on

aragraph (2) of this paragrapt
and any buildings for

allocation under sub-p
Buckingham Canal

ept (excluding the
aken into account:
account of the expenditure on the Tungabhadra Project
ced upon between the States con-

ay, as may be fixed by order

ay by the Government of Madras shall

ds for loans raised before the appointed d
aken into consideration in allocat-

adras and the net amount of such funds shall be t
such loans between the States of Madras, Andhra and Mysore.

ing the dues on account of

(5) In order to compensate the State of Andhra finally for its relatively smaller share of buildings, its
share in the liability on account of debt to be apportioned between the States of Andhra and Madras under
sub-paragraph (2) of this paragraph shall be reduced by 230.4 lakhs of rupces and the share of the Statc of
Madras in such liability shall be correspondingly increased.

13. Civil deposits and local fund deposits shall pass to the State in whose are

made, and the liability to pay them shall also fall on that State.
14. The securities held in the Zamindari Abolition Fund shall be allocated between the States of Ma-

dras, Andhra and Mysore in proportion to the estimated amount of compensation payable in the territories
comprised within the State of Madras as constituted on the appointed day, in the territories forming the State

of Andhra and the transferred territory.
15. The liability in respect of the undisbursed amounts in the Madr
ately before the appointed day shall be taken over by the State in which the local bodies to w

payable exist.
16. Each State shall take over the liabilities in respect of the Provident Fund
ment servants permanently allotted to it.
17. (1) Subject to the adjustment mentioned in sub-paragraph (3) of th
respect of pensions granted by the State of Madras before the appointed day,

a the deposits have been

as Road Fund as they stand immedi-
hom they are

accounts of the Govern-

is paragraph, each State shall, in
pay the pensions drawn in its

——d
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treasuries and sub-treasuries.

2) Subject to i i W
with th(e )affairjs of th[eh;f;f(??ﬁsznem' the hal')‘m}’ in respect of pensions of officers serving in connection
adras who retire or proceed on leave preparatory to retirement before the

appointcd day but whose claims fo i § ginigg h
of the State of Madras. r pensions are outstanding immediately before that day shall be the liability

Th .
oin(tzzi da;rea:l:iail:] be computed in respect of the part of the financial year 1953-54 commencing on the
app t of i respect of each subsequent financial ycar, the total payments made in each State in
fsg‘;ia :nc:);rlmszr: r}‘if‘i{er 1o sub-paragraphs (1) and (2) of this paragraph; and each of the States of
An he Stat fyA dhs all receive from, or pay to, the Statc of Madras the amount by which the total payments
int ed tate o . ndhra or the State of Mysore, as the case may be, for that part of the year or for that year
exceed or, as the case may be, fall short of 36 per cent, in the case of the State of Andhra and 1 1/ 3 per cent

in the case of the State of Mysore, of the total pa .
’ t >
that part of the year or for that year. payments made in the States of Andhra, Mysore and Madras for

. Sta(;)gg:ﬁl:]agb::;);lerx\l;‘ieosse;thzf 1z)el.tn‘510nsf O}f ofﬁcers retiri.ng on or after the appointed day shall be that of
e appdingetitiay, SHallibe all'ocateg g lton of t he pension attributable to the service of any such officer before
€ 21336+ 11/3 and the State whic}fhv;:cn the jtzllltes of Madras, Andhrz'x and Mysor.e in the proportion of
otates their shares of this liability, In ros granted the pension shall ble s,nutled to receive from the other two
- A pect of any officer whose services after the appointed day were partly
in one of the States of Madras, Andhra and Mysore as granted the pension and partly in one or both of the
other two State_S, such other State or each of such other States, as the case may be, shall reimburse the State by
which the pension is granted an amount which bears to the portion of the pension of such officer attributable
to his service after the appointed day the same ratio as the period of qualifying service of that officer after the
appointed day under the State bears to the total qualifying service of such officer after the appointed day
reckoned for the purposes of pension.

Explanation.— Any reference in this paragraph to pension shall be construed as including a reference
to the commuted value of such pensions.

I8. If and in so far as any item in suspense is ultimately found to affect an asset or liability of the nature
referred to in the foregoing paragraphs, it shall be dealt with in accordance with provisions of the relevant
paragraph.

19. The benefit or burden of any assets or liabilities not dealt with in the foregoing paragraphs or in
section 48 or section 49 or section 50 or section 66 shall be apportioned between the State of Madras and the
States of Andhra and Mysore in such manner as the President may by order direct :

ided that nothing in this paragraph shall be taken as prohibiting the apportionment of such benefit

or bur:er: \i,n any other manner if the States concerned so agree.
THE EIGHTH SCHEDULE
(See Section 59)
PART 1

Jails and other institutions in the State of Madras :(—

(1) The Presidency Jail for Women, Vellore.

(2) The Senior Certified School, Chingleput.

PART 11

Jails and other institutions in the transferred territory :—

(1) The Junior Certified School, Bellary.

(2) The Central Jail, Bellary.

(3) The Alipuram Jail, Bellary.

(4) The Borstal School, Bellary.
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THE NINTH SCHEDULE

(See Scction 60)
PART I

Institutions in the State of Madras —
(1) The King Institute, Guindy.
(2) The Irrigation Research Station, Poondi.
(3) The Police Training College, Vellore.
(4) The Finger Print Burcau, Vellore.

(5) The Government Press, Madras.
Madras.

(6) The Government Textile Institute,
(7) The Government College of Indigencous Medicine, Madras.
(8) The Madras Firc Scrvices State Training School, Madras.

(9) The Veterinary College, Madras.

(10) The Serum Institute, Ranipet.

(11) The Barnard Institute of Radiology, Madras.
(12) The Chemical Examiner’s Department Madras.
(13) The Central Survey Office, Madras.

(14) The Government Lady Willingdon Leprosy Sanatorium, Tirumani
PART 11

Institutions in the transferred territory :—

(1) Rayalascema Polytechnic, Bellary.
(2) The Government Wellesley Tuberculosis Sanatorium, Bellary.




